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DEMANDS FOR GRANTS (GENERAL),
1990-91

Ministry of Civil Aviation Ministry of
Commerce Ministry of Communications
etc

|English)

MR. DEPUTY SPEAKER: Now, we will
guillotine | shall now put the outstanding
Demands for Grants discussion relating to
the Ministries/Departments to vote.

SHRIP. CHIDAMBARAM (Sivaganga):
Sir, would you allow us to ask some ques-
tions about the other Ministries whose
Demands have not been discussed?

MR. DEPUTY SPEAKER: No. At the
time of guillotine, we do not do that.

SHRIP. CHIDAMBARAM: The practice
is that we do put some questions; Ministers
will be there. Why cannot you allow a few
Members to ask a few questions?

MR.DEPUTY SPEAKER: You have the
occasion at the time of discussing the Fi-
nance Bill and the Appropriation Bill.

SHRI P. CHIDAMBARAM: This has
been the practice for several years, Sir.

MR. DEPUTY SPEAKER: This is not
correct, Mr. Chidambaram. At the time of
discussing the Appropriation Bill and the
Finance Bill, you have occasions to raise
those questions.

SHRIi P. CHIDAMBARAM: The practice
is that we do allow a few Members to make
a mention. This is what has happened in the
past. Atthetime of guillotine, allthe Ministers
will be present. (Interruptions)

MR. DEPUTY SPEAKER: No. We do
not do that. Please take your seat.

(Interruptions)
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MR. DEPUTY SPEAKER: When you
discuss the Appropriation Bill you have the
occasion to raise or put questions, provided
you have given the notice. At the time of
discussing the Finance Bill also, you can
express your views. But not when you are
putting the Demands under guillotine to the
House.

(Interruptions)

SHRI P. CHIDAMBARAM: This is the
practice which was adopted (Interruptions)

PROF. P.J. KURIEN (Mavelikara): This
is thé reply to our cooperation! (Interrup-
tions)

SHRI P. CHIDAMBARAM: If your rul-
ing is that the practice 1s changed, then we
accept. But please do not say that itis not the
practice. This has been the practice; all the
Ministers will be present at the time of guillo-
tine; All the Ministers will be present at the
time of guillotine; questions ware asked;
Ministers respond. This has been the prac-
tice and everybody know about it. (Interrup-
tions)

MR. DEPUTY SPEAKER: Mr.Chidam-
baram, you are not correctly informed on this
paoint; | am told that not even on a single
occasion, this has happened.

MR.DEPUTY SPEAKER: Mr.Chidam-
baram, you have the opportunity at the time
of discussing the Appropriation Bill,

(Interruptions)

SHRI P. CHIDAMBARAM: If it is a new
ruling, we accept. (/Interruptions)

PROF. P. J. KURIEN: All along, it has
been the practice that on those Ministries
which were not discussed, some questions
were allowed for seeking Clarifications. (Inter-
ruptions)

MR. DEPUTY SPEAKER: It is not
necessary for other Members to comment. |
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will convince Mr. Kurien that it is not done 9) Demand Nos. 40 and 41 relating
and we will not do it. At the time of discussing to the Ministry of Health and
the Appropriation, he can do it. Family Welfare;
(Interruptions) 10)  Demand Nos. 54 and 55 relating
to the Ministry of information and
MR. DEPUTY SPEAKER: | shall now Broadcasting;
put the outstanding Demands for Grants
relatingtothe Ministries/Departments to vote. 11)  Demand No. 57 relating to the
Ministry of Law and Justice;
The question is:
12) Demand No. 58 relating to the
“That the respective sums not exceed- Ministry of Parliamentary Affairs;
ing the amounts on Revenue Account
and Capital Account shown in the fourth 13) Demand No. 59 relating to the
column of the Order Paperbe grantedto Ministry of Personnel, Public
the President, out of the Consolidated Grievances and Pensions;
Fund of India to complete the sums
necessary to defray the charges that 14)  Demand Nus. 60 and 61 relating
will come in course of payment during to the Ministry of Petroleum and
the year ending the 31st day of March, Chemicals;
1991, in respect of the heads of De-
mands entered in the second column 15)  Demand Nos. 62 and 63 relating
thereof against:- to the Ministry of Planning;
1) Demand No. 6 relating to the 16) Demand No. 64 relating to the
Ministry of Civil Aviation; Ministry of Programme Imple-
mentation;
2) Demand Nos. 7 and 8 relating to
the Ministry of Commerce; 17) Demand Nos. 65 to 67 relating to
the Ministry of Science and Tech-
3) Demand Nos. 9 to 11 relating to nology;
the Ministry of communications;
18) Demand Nos. 68 and 69 relating
4) Demand Nos. 19t0 21 relatingto tothe Ministry of Steel and Mines;
the Ministry of Energy;
19)  Demand Nos. 70to 72 relating to
5) Demand No. 22 relating to the the Ministry of Surface "-ans-
Ministry of Environment and port;
Forests,
20) Demand No. 73 relating to the
6) Demand Nos. 24 to 27, 29, 30 Ministry of Textiles;
and 32 to 36 relating to the Min-
istry of Finance; 21)  Demand No. 74 relating to the
Ministry of Tourism;
7)  Demand Nos. 37 and 38 relating
to the Ministry of Food and Civil 22) Demand Nos. 7510 77 relating to
Supplies; the Ministry of Urban Develop-
ment;
8) Demand No. 39 relating to the
Ministry of Food Processing 23) Demand Nos. 80 and 81 relating

Industries;

to the Department of Atomic
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24)

25)

26)

Energy;

Demand No. 82 relating to the
Department of Electronics;

Demand No. 83 relating to the
Department of Ocean Develop-
ment;

Demand No. 84 relating to the
Department of Space;

MAY 16, 1990

27)

28)

29)
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Demand No. 85 relating to Lok
Sabha;

Demand No. 86 relating to Rajya
Sabha; and

Demand No. 88 relating to the
Secretariat of the Vice-Presi-
dent.”

The motion was adopted
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695  Appropriation

MR. DEPUTY SPEAKER: The out-
standing Demands for Grants relating to the
Ministries/Departmer:ts are passed.

APPROPRIATION (NO.-2) BILL"
18.05 hrs.
[English]

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): | beg to move for
leavetointroduce a Bill to authorise payment
and appropriation of certain sums from and
out of the Consolidated Fund of India for the
services of the financial year 1990-91.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out of
the Consolidated Fund of India for the
services of the financial year 1990-91.”

The motion was adopted

PROF. MADHU DANDAVATE: | intro-
duce®* the Bill.

MR.DEPUTY SPEAKER: The Minister
may now move that the Bill be taken into
consideration.

LiJ

PROF. MADHU DANDAVATE: I beg to
move:**

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India for
the services of the financial year 1990-
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91, be taken into consideration.”

MR. DEPUTY SPEAKER:
moved:

Motion

“That the Bill to authorise payment and
appropriation of certain sums from and
outofthe Consolidated Fund of India for
the services of the financial year 1990-
91, be taken into consideration.”

Now, for the benefit of the Members
who would like to speak on this Bill, | would
like to read out the relevant portion from the
Rules of Procedure.

“The debate on an Appropriation Bill
shall be restricted to matters of public
importance or administrative policy
implied in the grants covered by the Bill
which have not already been raised
while the relevant demands for grants
were under consideration.

The Speaker may, in order to avoid
repetition of debate, required members
desiring to taka part in discussion on an
Appropriation Bill to give advance inti-
mation of the specific points they intent
to raise, and he may withhold permis-
sion for raising such of the points as in
his opinion appear to be repetitions of
the matters discussed on a demand for
grant or as may not be of sufficient
public importance.”

So, the debate on Appropriation Bill is
limited and only those Members who have
giventhe notices will be allowedtospeak. As
far as the debate on Finance Bill is con-
cerned, it is quite comprehensive and the
Members would be at liberty to express their
views extensively and comprehensively on
Finance Bill. | am bringing this point to the
notice of the Members in order to avoid the
demands from the Members to speak with-
out giving notices on the Bill. | have got the
names of Members who have given notices.
Now, Mr. Yuvraj may speak. (Interruptions)

*Published in Gazette of India extraordinary, Par il, Section 2, dated 16.5.90
**Introduced moved with the recommendation of the President.



